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.. . Respondents
(By Advocate: shrri Gajender Giri)

ORDER (Or@al)

By Hon ble Shri K. Muthukumar, Mempber (A

roplicant seaks compassionate appolntment in
place of her husband who had suffered permanent
Wlindness on account of brain Fumor and operation
thereon. During arguments learned ¢ounsel for  the

applicant states that she 1s not nressing the other
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relief for compensation as she 1s aware rhat there 14 ho

asrovision for adiudication of workmens compensation by

this Tribunal. accordingly she withdraws this Dpraver.
A3 reqardﬁ her case for compassionate appointment it 13

seen that the admitted position is that the applicant 3
hushand Was 2 Temporary Status Mazdoor under the
respondénts w.e.f. 11.2.85 and he was discharged Ty o
duties on 3.9.94 consequent Lo the permanent physical
disability he had suffered. Respondents’ claim 1z that
in bterms of the depar tmental Notification dated 7.5,91
it is only in the case of temporalry status casual
mazdoors who die in harness Jeaving behind their family

in indigent condition, the wife of such deceased could

he considered for casual employment in relaxation of the

ban imposed. This <hould also be subiject to the
condition that none in the family was emploved otherwlse
and the Casual Labourer SO appointed will he eligible
for conferment of temporary status and regularisation
against group-"0D" posts as per Casual Labourers- G ant

of temporary status and reaularisation scheme. It i

5
stated that since in  the instant case applicant s
wusband was  Temporary Status Mazdoor and has  been

discharged from service on medical grounds, he was not

eligible for compassionate appointment.

2. Learned counsel for the applicant subymiis

&

that it is a case where the applicant s husband worked

with the respondents almost for 10 yeals and he
zus bained some internal iniuries in hils hnead while on

duty. He had’ not been glven any compensation by The

department nor was he alvan any proper medical treatment
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\\Hﬁto. Tt is @also averred that the applicant's Family 18

in indigent condition and depar tment should take @

lenient view of this matter.
5. [ ear ned counsel for the respondents

nowever submits that &s per the standing st uctions,
the anplicant has no case for compassionate appointment
or even the engagement 8% a Casual Eraployment, iz
Granted.onlv in the case where & remporay status casual
mazdoors die in harness leaving pehind thelr family b
indigent condition. while conceding that there may he
some hardship in this case, the existing instructions on

this subiect do not permit any relaxation in the matter.

%, 1 nhave heard the learned counsel Tor the
par Lies and have parused the materials on record. It is
true that in terms of the standindg instructlons there

may bhe ho provision for compassionate appointment. The
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applicant's hushand had completed 9 vears oT
hefore becoming madically invalidated. ordinarily. he
would have been eligible for regularisatinn as @ regular

aroup-D post arter completion of 10 vears of service.

5,.In the extraordinary circumstances of  Lhis
case, 1 dispose of this application with a direction to
the respondents to consider the case of the applicant
for rewengagement as oa Casual Mazdoor subject to  her
being found otherwise eligible 1n accordance with Rules.

Mo costs.

(K. A K L )
menber (&)

CcC.




